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liie had directed on the last occasion that the judgement

of the Tribunal should be complied uith, failing uhich the

respondents shall remain personally present on 5.2,1992.

A request has been made to dispense uith the personal presence

of the respondents, on the ground that the judgement of the

Tribunal has since been complied uith vide order dated 31.1.92,

The said order says that the petitioner has been promoted to

the Senior Scale u.e.f. 29,9.1987 i.e. the date on uhich his

junior uas promoted. It further says that the payment of

arrears of Rs,151B9/- after deducting Provident Fund recovery

of Rs.13Bl/- has already been arranged by cheque No,821055/016422

dated 31.1,1992, This, according to the respondents, is due

compliance, Ue are inclined to accept this contention. However,

learned counsel for the petitioner submits that the petitioner's

case should have been furter considered for subsequent promotions,

^Ue do not think, having regard to the context, that there was
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such a direction. It is not possible to say so particularly

having regard to the fact that 5P express permission has

been granted by the Tribunal to the respondents to proceed

with the disciplinary proceedings against the petitioner and

if he uas found guilty to punish him. This itself is

sufficient to indicate that the Tribunal did not intend to

direct consideration of the petitioner's case for further

promotions, Ue are satisfied that there has been compliance

and, therefore, there is no need to continue these proceedings

further. If the petitioner h^s any complaint, u® make it

clear that nothing said herein shall come in his uay to uork

out his rights in accordance uith the rules,

Uith these observations, this CCP is disposed of.

In il/iieu of the above, nP No, 262/92 also stands disposed

of. . .

(P.C, 3AIN) ( U,S. f^ALIMATH )
•i»]Ember(a) chairman
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